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Assault on hotel employees by General 
Secretary and office bearers of Asoka 

Hotel Karamcbari Sangb 

5758. SHRI RAMAVATAR 
SHASTRI: 

SHRI S. M. BANERIEE : 

Will the Minister of TOURISM AND 
'CIVIL A VIA TION be pleased to siate : 

(a) whether the General Secretary 
and otner office bearers of Ashoka 
Hotel Karamchari Sangh assaulted an 
·employee of the Hotel and a police 
criminal case .has been registered against 
them and after being arrested they were 
released on bail later on; 

(b) whether they have not been sus-
pended so far by the I.T.D.C. manage-
ment whereas the management had 
suspended the office-bearers of t!"le All 
India I.T.D.C. Employees Union in the 
month of March, 1973 in a similar 
case; and 

( c) if so, the reasons therefor and 
the action Government have taken or 
propose to take iri the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM 
AND CIVIL AVIATION (DR. SARO-
JlNI MAHISHn': (a) It has been 
alleged that the General Secretary of 
the Ashoka Hotel Karamchari Sangh 
and some ot!ters assaulted a few em-
ployees of the Ashoka Hotel On 22nd 
October, 1973. On receipt of a com, 
plaint. the Police intervened and filed 
a complaint against the alleged 
assailants in a local Magistrate's Court 
under Section 107 (I) of the Criminal 
Procedure Code. They were released 
on bail on furnishing security. 

(b) anr! (c). The incident of I\\,,-ch 
1973 was different fwm that of October 
1973. In 'the latter case, it was only 
an apprehension of breacl! ot peaee and 
no prima-jacie criminal offence under 
the Indian Penal Code has been made 
(lut so jar against the per",,,. con-
cerned. Hence t!ley have not been 
suspended by the management w far. 
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StatemeDt of income filed by Doctors 
of Dhanbad Division of Eastern Rail· 

ways for Income-Tax Assessment 
5760. SHRI K. M. MADHUKAR : 

SHRI RAMAVATAR 
SHASTRI: 

Will the Minister of FINANCE be 
pleased to state : 

( a) whether the Railway Doctors 
lI"tting non-practicing allowances are 
submitting the statement of their income 
after !Dcluding the visiting fees charged 




